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BEFORD THE HON'BLE NATIONAL GREEN TRIBUNAL'

SOUTHER ZONE AT CHENNAI

APPEAL NO.22 OF 2O2O

BETWEEN
1. Ravi, S/o. NarnYannn'

M.K.Vilas (H), Chitlrara, Ayirakuzhi,
P.O. Mancodc Vill:rgc, l(ottarakara Taluk,
Kollam District' I(crala - 69 1559.

2.

3.

4.

Mohnndas, S/o. NaraYanan'
Flat No, l0A Quccns Way Point, Kolvdiytrr P'O'

Trivanclrum, ltcrala - 695 003.

AND

..Appcllants

B

. ,.1

1

7

.,.Rcspondents

REPLYSTATEMEIYTFILEDBYTHE2I{D'3rrDAIilD4tHRESPoNDENTS

I, Anil P Antony, Son of Mr' P J Antony' aged 49 ycars' rvorking as

Administraror, sEIAA at Thiruvatran thapuram, do hcrcby solcmnly allirm and

Union of lndia rcprcscntcd by thc Sccrctary,
Ministry of Bnvironmcnt, Forcsts, & Climat1c.lln8::^ 

^^^Indira Faryavararr Bhavan, Jor Bagh, Ncs' Dclhi - I lo ooJ'

Statc Environmcnt l tmpact Asscssmcnt Authority'
KSRTC Bus Tcrminol Complcx, 4'h Floor,
itrn-ponoot, Thiruvanan ti-ropuram, I(crala - 695 001'

Rcprcscntcd by its Cllnirm n

State Dxpcrt Appraisal Cotnnrittcc,
KSRTC [ius Tcrminal Complcx, 4rr' Floor,

Th"mprnuo., Thiruvananthapuram' licrcla - 695 001

Rcprescntcd by its Mcmbcr Sccrctary'

Tlrc Administrator,
Sinlc Cnri.onrn"nlal lmpnct Asscssmcnt Authority'

XSftC Ar" t"trninal Complcx, 4rt' Floor, Thf,mPanoor'

Thiruvananthapuram, Kcrala - 695 001'

Dircctor of Mining an<l CcoJogY'

;;;;;;;"i; ;iMiiing ona Gcologv' Kcsuvndasapuram' Pattom' Palacc

F.o.Thi-rot nt LhaPuram, l(crala - 695 004'

Thc Gcologist, District Officc,
O"pr"-"it of Mining anrl Gcology, I(ollam District'

Kcrala - 691 002.

Arun Varghcse,
itrilre;;P"t,rcr, M/s Tasna Mincs' I(ottakkal'

;;iffi ilo , Thirttvananthapuram, l(crala - 695 004'

sincerely statc as follows:-

Scanned with Camscanner
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l. I am reell acquainted $ith the facts of the casc from the available records

and I am authorized m file this Repl]. Statement on behalf of thc 2 to 4
Respondents- I crave leave of the Honble Tribunal to file additional statement

as and n'hen additional facts are available to the Respondent.

2. I humbly submit that the abovc appeal has been preferred by the

Appellants herein for the follorving relief:-

Interin Relicf

"This Hon'ble Tribunal be pleased to stall the operation of Arute\1re A1 i.e.

fie impugned Enuironmenaal Clearance No. 1 20 I / SEIAA/ KL/ 2 0 I 4 dated

14,10.2019 peftaining to Granite Building Srone Quarry in Re-Surueg

No.76/ 8, 77/ l , 77/ 2, 78/ 6, 97/ 1, 97/ 2 in Llancode Vrllage, Kottarakkara

Talulg Kollam Astrict, the Enuironme^tal Clearance pending final disposal

of the present appeal".

Pragers

Sel aside Annexure Al i.e. The intpugnecl Dnuironmental Clearantce

No.I201/SEIAA/KL/2014 dotecl 14.1O.2019 issued by the 4th

Respondent lo lhe Vh Respondenl.

lssue ang order or ortlers, as mag be rtl proper ond nec€ssary in trle

Jacls ond ciranmslancas of lhe cose.

3. It is submittcd that the abovc appeal has been filed by the Appellants

bcfore this Honble Tribunal on 06.11.2019 challcnging the Environmental

Clearance No.l20l /SEIAA/KLl20l4 dated 14.10.2019 granted by the

Administrator, State Environmental lmpact Assessment Authority, (SEIAA), the

4rh Respondent hercin.

5. It is submitted that the EC rvas uploaded in our rvebsite on 23.10.2019

[Annexure EC uploaded application copyl

ll.

u
? \t
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4. It is submitted that the Respondents submit certain facts, rvhich are

necess{rry for the present Appeal, are placed hereunder in seriatim.

-1



8. lt is submittcd that the total water requirement for the proposed project

has been estimated to be around lO KLD about 2 KLD is required for domestic

consumption, 6 KLD is requirecl for dust suppression and 2 KLD is rcquircd for

grcen belt development. The required watcr lvill bc met from bore rvcll & open

welt- The Electric Porvcr required for oflice is about 2Kw/day rvhich is drawn

from Kerala State Electricity Board (KSEB) to the total project cost is Rs.90

Lakhs.

g. It is submitted that the proPosal was placed in the in the 94th meeting of

SEAC of SEIAA, a subcommittcc consisting of Shri G.Sankar and Dr. R.Ajaya

Kumar Varma Members of thc SEAC studied thc application or Environmental

Clearance and conducted a site visit to the proposcd building stone quarry

project at Mancode, Kattarakkara Taluk, Kollam District. The inspection rvas

conducted on the 25rh March 2019, the proponent and the Recognized

Qualilied Person {RQP) were present at the time of inspection with relevant

documents.

10. It is submitted that the following observations made by the State Expert

Appraisal Committee:-

OBSERVATTONS

The co-ordinates of thc boundary pillars of the project sitc rverc cross

checkcd and found Correct.

t

,:: '
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6. tt is submitted that thc 7rh ResPondent i'c', Mr' Arun Varghese'

Managing Partncr, Tasna Mincs, KotLakkal, Pattom P'O, Thiruvanathapuram-

695004, his application rcccived on 29.12.2018 has sought Environmental

Clearance under EIA Notitication, 2006 for the quarry Projcct in Re-Survey

No.76lS, 77/1, ?7 12,7816, 97lr,97/2 in Mancodc Village, Kottarakkara

Taluk, Kollam District, for an cxtent of 4.5592 Ha. The projcct comcs under

CateBory '82' Activity I (al (i), as per thc Schcdule of EIA Notificatio n' 2006'

7. It is submitted that the lease area consists of 4 '5592 Hectares' rvhich is

Non-Forest and Government Land. The proposed Projcct is for quarrying of

3,OO,OOO MTA for thc lirst 3 ycars and 1,70,000 MT for the Next 7 years' The

nearest town is Mancode about 0.380 km, from the quarry site'
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ll. The area consists o[ an old quarry rviLh surrounding arcas with mixed

trecs and rubber

llr. The approach road to thc site is narrorv

Thcrc is no proposal to have a garland canal ard silt traps to rcduce the

silt out llorv.

The area designated for OB storage is closc to the outlet drain and therc

is every chance to contaminate the outflow.

lt is also proposed that drinking water rvill be made available from opcn

rvells and tube rvells. Thc fcasibility report for thc samc is not found

includcd in the application.

vl l.

vUl.

lx

ll.

x

The hillocks are considcrcd to be rich terrestrial biodivcrsity reserve next
only to forest and sacred groves. Therefore, biodiversity inventory should
be made with that seriousncss and conservation plan has to be fool
proof.

Thc mining of thc proposed quantity of rock rvill lead to the loss of the
existing hillocks to a large extent. All the hillocks, especially those
located in thc southem midland region of the state has added
significance to micro-climate of thc region.

The amount carmarked as CDR should be in agrccment with the
guidelines.

It is submittcd that the proponent vas asked to take up thc follo$,ing:-

A proper garland canal should be includcd in thc mining plan. Thc
proponcnt should submit a modilied drainagc plan including garlantl
canal rvith propcr silt trap

t ,'lli

\r)
B

1$'.

L
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vi. Proponent claimcd that abandoned pits rvill be used as rvater storage

that could be utiliz€d for dust suppression sprinkling, plantation,

groundwater rccharge etc. It is also projected that thc daily requirement

is about 10,000 KLD. But such a sroragc potcntiat is not found feasible

in thc abandoned pits.

t.

,\:t
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I. A recent clustcr certilicatc from the District Geologist, Kollam.

lll Statement indicating the amount of CER proposed to be earmarked

annually as per the guidelines.

Feasibility report as to how watcr storage will be achieved for meeting the

water requirement to the tune of 10,000 KLD.

Hydrogeological report indieating the feasibility for open dug well or tube

well, if there is no existing drinking water source

vl. Detailed biodiversity conservation plan based on the biodiversity

assessment report

The approach road is narrow and needs widening to at least 7 m

ll Designate 2 labour for periodic cleaning oi silt trap and garland canal

Construction of protection walls for the OB dumping site to check spill
over

EC may be given initially for 3 years to mine 899740 MT; i.e. about 43%

of the proposed mineable reserve.

An automatic rain gauge may be installed in the mine area for recording
daily rainfall and the daily rainfall record should be produced while
monitoring the mining operation and rvhile considcring the extension of
EC after 3 years. (?)

13. It is submitted that the proposal was placed in the 97rrr meeting of SEAC
held on 2lst & 22nd May 2019. The proponent was asked to submit the
following documents/ details

In the modified drainage plan submitted, garland canal is not sho$,n.
Only IIow lines are indicated. Location of thc sediment traps is also not
indicatcd.

i\:rt
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12. It is submitted that after obtaining the above documents, the EC may be

recommended with the following specific conditions:-

L
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n. Fcnsibility rcport ns to ho\'\\'atcr storugc rvill bc nchicvcd for ntcctitlg tltc

$'atcr requircnrcrtt to thc tulrc of 1000 I(LD is not sntisfoctoty.

ul. Hydrologicnl rcport iudicnting thc tcasibility for opcn dttg rvcll or tubc

rvell is not given.

14. lt is submit.ted that thc proposol ploccrl in 99th nrccting of SDAC hcld on

26tl'and 27tt' Junc 2019. Thc Conrmittcc considcrcd thc rcport o[ thc Sub'

Committec alrd decidcd to rccomntcpd thc issuollcc of DC initirlly for 3 ycflrs to

mine 899740 IvlT of building stonc (i.c. about 43?o of thc proposccl mincnblc

reservel with the follol,ing specific couditions:

i. Widen the approach road to at lcast 7 m

ll. Designate two labourcrs for pcriodic clcaning of silt trap and garland

canal.

lll, Construct protection rvalls for thc OB dumping sitc and chcck spill ovcr,

if any.

An automatic rain gaugc may bc installcd in thc projcct arca for

recording daily rainfall and thc daily rainfall rccord shotrld bc producccl

dnring periodical monitoring and submit thc data for cxtcnsion of EC

after 3 years, if proposcd.

16. [t is submitted that rhc District Collcctor had filed a rcport on
06.09.2019 stating that the pctitioner had rvithdrawn thc complaint.

i

l
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I5. It is submitted that the proposal placcd in 95rh mccting of SEIAA helcl on

29rr'July 2019. The SEIAA noticed that a lvrittcn complaint has bccn rcccivcd

in ttre Office of SEIAA on 25.07.2019 from Sri.yusuf Kunju, S/o. Mr.
Asanaarukunju alleging that the proponcnt has supprcsscd certain matcrial
facts having bearing on the implementation of thc projcct. Hcnce Authority
decided to fonvard thc complaint to District. Collccror, Kollam for ficlcl

verification and report, before issuing EC.
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17. It is submitted that the proposal rvas placed in the 90th meeting of SEAC
held on 04.01.2019 and 97th SEAC meeting held on 2tst - 22nd May 2O19,
some additional documents rverc called for. Thc proponent submitted the
documents on 13.05.2019. A field inspection rvas also carried out on 25th
March 2019.

18. It is submittcd that the proposal was placed on 99rh meeting of SEAC

held on 26th & 27th June 2019. The Commitree accepted the report of Sub-
Committee and recommended for issue of EC Authority decided to issue EC for
a period of 5 years, for the quantity as approved by thc Mining plan subject to
the follorving specilic conditions in addition to the general conditions.

l. The approach road is narrow and needs *,idening to at least Z m

Designate 2 labour for periodic cleaning oI silt trap and garland canallr

ll1. Construction of protcction tyalls lor the OB dumping site to check spill
over

lv Activities relating to Corporate Environmental Responsibilities (2olo of
total project cost) shall be carried out Ieading to protection and
promotion of environment in the project region as per OM F.No.22_

6512017 -l{-fil dt.01.05.2018 of MoEF & CC in consultarion rvirh the

District Collector.

The proponent shall carry out quarrying as per the approved Mining plan

and the proponent should strictly follorv the Kerala Minor Mineral

Concession Rules 2015 and amendments thereby.

Activities relating progressive and final closure of quarry shall be caried
out as per approved Mining PIan which rvill be revierved at regular

intervals. The non compliance of thc same may lead to cancellation of
Environmental Clearance.

vl

*q:$$I..-*
",L',

I
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vii, In thc rvakc of occurrencc of largc scale landslides in the statc, as per thc

informal.lon providcd by thc Dcpartmcnt of Mining & Gcolo6/, it is

dircctcd to usc only NONEL lNon Electrical) technolos/ for blasting to

rcducc thc vibration of thc ground, rvhich is onc oI thc causativc factors

that triggers lansdslides, formation of cracks in the surrounding

buildings and distr,rrbance to human and wildlife.

t9. lt is submittcd that thc complaints tilccl by the Mr. Ravi Narayanan and

Mr. Mohandas Narayanan rvcrc considered in thc 97th mceting of SEIAA held

on 24rlt Scptembcr 2019. Thc Environmcntal Clcarance as pcr DIA notilication

2006 was accordcd on 14.10.2019 for thc quarry projcct of Mr. Arun Varghesc,

M/S Tasna Mincs in Rc Survcy No.7618,77 11,7712, 7816,97 I 1,97 12 at

Marrcode Villagc, Kottarakkara Taluk, I(ollam District, Kerala for an arca of

4.5592 Ha., for a pcriod of 5 ycars and validity oI EC expircs on 13.10.2024.

Copy of EC publishcd in the oflicial rvcbsitc of SEIAA on 23. 10.2019.

20. lt is submittcd that thc GO (Rtl No.29l2019/Envt datcd L2.Oq.2Ol9

Govt. ordercd that thc powcr to issuc procccdings on bchalf of Membcr

Sccretary, Statc Environmental Impact Asscssmcnt Authority is also delegatcd

to thc Administrator, Statc Environmcnlal ImPact Asscssmcnt Authority, also

cvcn when COVID Pandcmic conditions cxistcd, this omcc was fully functional

on O3.O7.202O.

21. It is submittcd that lhc allcgations raised by thc Appcllants that thc

SDAC and SEIAA has not vcrilictl thc distance critcria bcfore issuance of EC

secks for strict Proof by thc Appcllants'

22. tt is submitted that thc Disl.rict Collcctor had liled a rcport on

06,09.2019 stating that the Appctlants had rvithdrarvn thc complaint. The

Appcllant could havc approached the authorities even before thc issuance of

EC if they found that thcrc is cnvironmental degradation cspecially rvhcn thc

Appcllant is claiming that the 6rh Rcspondcnt is continuing to exploit

environmcnt for dccadcs. Thc Appellant has not produccd any record to satisfy

the Tribunal that ths naturc of Environmental Degradation causcd or hot' thc

issuance o[ EC has furthcr lcad to the Environmental dcgradation.

;il ;tij

,,'!].!
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23. It is submitted that the plain rcading of the report of thc SEAC clearly
satisfies that they havc verihed all the aspects and also suggcsted the mcasures
to be taken for curraiting thc pollution and other aspects.

24. It is submirted that thc Appellant has liled the Appeal lvithout any
suflicient proof to satisfy the Tribunal ho*,the issuance ofEC is bad.

25. It is submittcd that this Respondent rvould not hesitate to cancel the EC
of 7th Respondent if it is found violating the conditions.

Under the abovc circumstances, it is humbly praved that this Honblc Tribunal
may be pleased to pass such ordcr or ordcrs as this Honble tribunal may deem
fit and proper in circumstances of the case and thus render justice.

Dated on this 9rt day of July 2021

RESPONDENTS 2 TO 4
VERIFICATION

I, Anil P Antony, Son ot Mr. p J Antony, aged 49 years, rvorking as
Administrator, SEIAA at Thiruvananthapuram, do hereby verity that the
contents of paras I to 25 are truc to the best of my personal knorvledge and
paras 1 to 25 believed to be true on legal advice and that I have not suppressed
any material fact.

Verihed on this 9rh day ofJuly 2021. s

' r,:r+lslr--' tt - - ,;-
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